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Number of Industrial Licences

2508. SHRI K. MALLANNA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the details regording the num-
ber of industrial licences and letters
of intent issued in 1980; and

(b) the details regarding the pro-
duction in comparison to the targets
fixed for the vear 1980 and how far
it has been achieved.

THE MINISTER OF STATLE IN
THLE MINISTRY OF INDUSTRY
(SHRI CHARAN JIT CHANANA):
{a) 946 letters of intent and 475
industrial licences were granted under
the Industries  (Development  and
Regulation) Act, 1951 during the year
1980, Deiaijls of both the letters of
intent and industrial licences in-
cluding name of the party, location,
item of manufaciure, eic. are avail-
able in the Parliament libray in the
“Mon-hly News letter” published
by the Tudian Invesunent Centre,

(b) The siwih Five Year Plan
(1990-83) envisages an average annual
rate ol growh of & per cene of in-
duscricl producrion during the five-
year period. During 198081, industrial
pro fuction, as measired by th - General
Index of  Industrial - Producidon,
recorded an inercase of o1 per cent
compir~t 1o a decline of 1.4 per
cent in tll.(f }P]'{’\'i(}!l.‘. year,

|

222535 S1d1r ty Tor {alistrial
Units

25019, SHRI K. MALLANNA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether some cases have come
to the notice of Government regard-
ing persons who set up lillegal excess
capacity either by way of expansion
of existing units or by setting up
new units
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(b) ifso, the details thereof during
1980-81; and

(c) whether Government would
like to have more powers to punish
such persons

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) and (b). Though no survey as
such has been made, Governnent is
aware that certain units have been
producing more than their licensed
canacity,

(c) Government is arming itself
with requisite powers o combat
deliberate violation of coiditions of
licence through unauthorised creation
of capacities  without  required
approvals.

Small Scale Foundry Industry

2570, SHRI 5. B. SIDNAL -
Will the Minister of INDUSTRY be
pleased to state

(1) wiether the sindl scale foun-
dry industry is facine a eritical  sit-
uation due to shortiure of raw mater-
1als and power-cut; and

(b} what immediate steps  are
proposed to be taken o make avail-
abl* power and row moterials in
suflicicut quantity o the indostry 2

TIIE MINISTIR OF STATE
IN THE MINISTRY O INDUS-
TRY (ST CITARNJT T CHAN-
ANAL - (a)  No, Sir. Howewr
some renresentations have heen rees
eived that founcryv units i the small
sciale secior are facineg difficulties in
procuring pig iron and that they have
been experiencing shortage of power,

(b) Pie iron is being supplied
to small scale units through State
Small Industries Corporations where-
ver they have shown willingness to
handle the item. In order places,
direct supplies of pig iron are being
made to small scale units from the
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stock-yards of SAIL. The Import
policy for actual users of pig iron has
also been liberalised to allow import
of Pig iron against Open General
Licences (OGL). Steps tc increase
the general availability of power in
the country have also been initiated.

Pay Scales of ‘B’ Grade Civilinn
Clerks of Indian Navy at Bombay

2571. Prof. MADHU DANDA-
VATE : Wl the Mir'ster of DEF-
ENCE be pleased ro state :

(a) whether it is a fact that des-
pite a categoricrl judeement of the
Bombav High Ciourt, thase whe were
emploved durine the Sceond World
War as ‘B’ grade Civil'an clevk: of
the Tnd’ar Navy at ombay in the
un‘fied scale were not given  the
grade R fo-200 nrescribed  for
the Upper Division Clerks:

(b) if so, when will this grade be
gi\'cn to the concerred emplovees
in conformityv with the Bombay High
Court Judgement; and

(¢) whether the concerned em-
plovees following their clascification
as Upper Division Clerks, wi'l be
paid the revised emoluments  retres-
pectively with interest on the arrears?

THE MINISTER QF STATE IN
THE MINISTRY OF DLFENCE
(SHRI SHIVRA] V. TATIL)
() and (b). Having regard to the
implications of the Judgement of
the Bombay High Court in g case
pertaining to employees of-the Tex-
tile Cemmissioner’s Gffice, Govern-
ment orders were issued on  19-5-1981
under which such of the erstwhile
B> Grade Clerks of the Indian
Navy as could not be classified as
Upper Division Clerks with effect
from 1-1-1g47 are to be placed in
Upper Division  Clerks Grade
from the same date and their
pay refixed in that gradc after giving
benefit of increments for the past
period. Such a placement is how-
ever, to be done on national basis

SEPTEMBER 2, 1981
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only and the financial benefit will be
admissible from the date of issue of
the Government orders.

(c) Does not arise.

Reverification of Cases re Pen-
sion to Freedom Fighters by
Punjab Government

2572. SHRI R. L. BHATIA :
Will the Minister of EFOME AFF-
AIRS be pleased to state :

(a) what is acceptable evidence
for the grant of pensions from the
Centrz] Revenues to the freedom
fighters under the Pension  Scheme
of 1972

(b} wnether any records of the
cases of the freedom fishters were
sent to the Government of Purjab on
their demand in May 1978 for re-
verification; if so, the details therecf;

(¢} what evidence was furnished
by each of these {reedom fighters on
the basis of which they were granted
pension in the first instance;

() whether any of the -cases
referred to ‘n para (b) above were
sent to the Pol'ce Department be
by the Purjab State for verification
in the first instance ; if so, their part-
iculars; and ’

(e) whether a copy of the docu-
mentary or other evidence referred to
in the Police report cn the basis of
which th¢ State Government had
recommended their cases wi  be
pleaced on the Table ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) The follewing
evidence is required for establishing
the claims of freedom fighters pension:

(1) In caseof claim of imprisonment
detention  etc.  certificates
from the jail authorities failing
which certificates of co-prise-
nership from sitting or former
Members or parliament or
legislators.





